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The main petition came for consideration on 16.6.2016 and tne single

Msnb€r (l) passed an order to provide inspe€tion to the petitioner as sought in the
prdyer for interim relief within fifteen days and the matter vras posted for hearing on
1.8.2016. The instant company application has b€en nEd in the wake of Boad
me€ting slated to be held on 9.7.2016. while a€uing M'. virender Ganda leamed

senior tounsel for the petrtioner has pressed for intedr relief in respect of two
ag€nda items of the Board i4eetrng i.e. jt€m No 6 & 7 whiah are as follows:_

5. To pass the resolution forjoint operation in bank account duelsignaturcs
7. To staft direct selling of magazines by the company in oelhi instead of
through any agenvsole agentwith immediate effect in-view of the coming GST.

1. ecord shows rlat no rep.y to tle nain petfid has been filed ard I ne
of thrce weeks was given on 166.2016 h the main petition there are s€nous

allegahons with regard to non issuance of notice of Board lvleetings purported to be

held on 19.1.2015, 30.4.2016 and 1152016 fierc are fudher allegations with
€gad to fatrication of the minutes of the Board Me€tings lt appeaB to us that in

a situation of this nature we must have the benefit of 
'€plv 

of the respondent.

Learn€d couns€l for respond€nls No. I to 4 slates that feply shall be fil€d within
three w€eks with a coov in advan€e to the counsel for tne petitioner and the matter
be posted for headng on the date akeady fixed i.e. 1.8.2016.

In the meanwhile I\4r. Anath Nati son of Mr. Paresh Nath would be entiled to
drdw cheque not exc€edinq Rs, t lac. If any cheque betond the aforeeid arnount is

to be issued then it has to be signed by one of the two other shaeholde6 namelv
Mr. Rnkesh Nath and l4r. Divesh Nath (R-2 & 5). It is fuFi€r made clear that this
order should not be cncunvented by issling of Rs l lac multiple cheques on the
same date as has b€en done in the past and polnted out lry leam€d couns€l for the
respondent No. 1 to 4, tikewis€ respondent No, 2 & 5 would also be entiued to
issue ch€que not exceeding a sum of Rs. 1 lac ll any cheq le is to be issued bevond

Rs. 1 lac i! has to be signed by Mr. Anath Nath. h the neanwhib the Board shall

not take decision on item No.6 & 7 and deierthe same to a date bevond r/8/2016.

The dmuments which have b€en requested bv !1r Dvesh Nath R-5 vide email

dat€d 25.6.2016 (A-14) with company application shallaho be supplied to him as

ias b€en undertaken by learned counselfor R"10, The minutes oi Board m€etings
in oossession ResDondent No. 1 & 2 shallalso be supplied tt R-1n
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